IN THE CENTRAL ADMIVISTR TIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABRAD

OA.200/97

J.L. Baby Rae
and

1. Area Manager (Central)
Deptt. ef Telecem
Suryalek Cemglex
Hyderabad

2. Géneral Manager

Hyderabsd Telscem Dist.
Hyderabad

3. Direct@r General (Telecom)
Sanchar Bhavan

" New Delhi

 Ceunsel fer the applicant

Ceunsel fsr the respondents

CORAM

HON. MR. H. RAJENDRA PRASAD, MEMBER (ADMN.)

: Applicantl

»

Advecate

dt.3-11/-97

Résponéents
S. Ramakdshna Rae

V. Rajeswara Rae
CGSC
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Oral eider (per Hon. lMr. H. Rajeﬁara Prasad, Membe

‘Mr. V., Rajeswaraihao fer the respendents.

. regularisatien in accerdance with law.

OA.200/97 dt.3-11-97

Qrder

éiadmny

Heard Mr. SJ Ramakrishna Rae for the spblicant-and

l. TN® TOULD SMIIT wae w v v -

identical te these in OA 216/97 the orders passed

in the

latter case. on 15 10- 1997 shall be carried out and imple-

mented in respect of the present applicant as well
further erders are necessary in view ef the fact 4

certain directiens had already been given in OA.11l

« Ne
hat

77/96 en

1-11-1996. The respondents shall examine the cas# of the

applicantAfor cspferfing temperary status and subsequent

While d;ing se,

his date of entry in service shall be taken as 13+11-19$92.

——

2. Thus the OA is dispesed ef. q.

b (H., Rajend
' Member (

Date Névember—3, 97
Dictated in Open Court

sk




.7, ©One copy duplicate.

OA.200/97
Copy tos—

1, Area Manager (Central), Deptte of Telecom' Suryalok Complex,
Hyderabad. .

2, The General managexr, H'ydez_:abad Telecom _Di-st.' Hyde rabad,
3.' The Director General (Telecom), Sanch‘a_ar Bhavan, New
4, One copy to Mr, S.Ramakrishna Rao, Advocate, caT,., Hyd.
5, One copy to MrI. Ve Rajeswéra_ﬁao, addl .0GsC., CAT.,

6., One copy to D.R,(A), CAT., Hyd.
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TYPED BY: CHECKED BY:

COMPARED EY: - APPROVED BY:
HYDERABAD BENCH AT HYDERABAD

THE HON'BBE MR,JUSTICE. .
VICE~CHATRMAN -

and

THE HON'BLE MR.H.RAJENDRA PRASAD :M(a)

1 DATED;- 'Q ._ ” “_q :9\

' ORDER/SUDGMENT,—__

g _ : IN THL CENTRAL ADMINISTRATIVE TRIBUNAL

Mz /RRTT7/CTE TN

o i S
- 0.a.No, 2200 %:f:;]\

TQA.NO. " (WCP. ’ )

Disposed of with—Pirertionss
e e ———

Dismisse

Dismisged as- withdrawn
Di smissed\for default
o Ordered/Re Yedteq

No,order as\to. cost.
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- ‘Admitted and erim directions iseued,
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